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m aring  com pletion and the Governm ent 
lu r e v io  rla c c  its limhngs on the Fable o f 
the Ileusc  shoriiy.

Meeting of Naga Leaders at Kohima

62. SHRI MUKHTIAR SINGH MALIK : 
Will the VIDESH MANTARI be pleased to 
state:

(a) whether two-day meeting of the Napa 
leadeis was held at kohuna during the last 
week of April, 1971 to explore avenues to 
restore petmanent peace and a satisfactory 
rolitical settlement in Nagaland:

(b) whether in a resolution the meeting 
expressed its concern over the situation in the 
Slate; and

(c) if so, the reavtion of Government there­
to ?

VIDESH MANTRALAYA MEN UP- 
MANTRI (SHRI SURENDRA PAL 
SINGH): (a) and (b). Yes, Sir.

(c) Nagaland state has a duly elected 
Government. This resolution will no doubt 
receive the same oosideration of that Govern­
ment as resolution on public atfairs in other 
States by other public gatherings.

Prevention of Foliation of Water and 
Air in Industrial Begions of

63. SHRI KALYANASUNDARAM : Will 
the SWASTHYA AUR PARlVAR NIYOJAN 
MANTRI be pleased to state the details of the 
action to be taken for the pre\ ention of poll­
ution of water and air in the developing indu­
strial regions of the country ?

SWASTHYA AUR PARlVAR NIYOJAN 
MANTRALAYA MEN UP MANTRI (SHRI 
A. K. KISKU) : Government is of the view 
that the most effective way to control the 
pollution of water and air in the country is 
to have comprehensive legislation on the sub­
ject. Government have already introduced a 
bill, called the Prevention of Water Pollution 
BUI, 1969 in Rajya Sabha. Government also 
propose to introduce legislation on the pre­
vention of air pollution and have set up, for 
this purpose, an Expert Committee to make a

thorough study of the problem and to draft, 
suitable legislation.

Financial Assistance for Improvement 
of Slums in Tamil Nadu State

64. SHRI KALYANASUNDARAM Will
the NIRMAN AUR AWAS MANTRI be
pleased to state:

(a) the details of the schemes for improve­
ment ol slums in the cities of Madras, Tiru- 
chnapalli, Madurai and Coimbaiore in Tamil 
Nadu; and

(b) the details ot iinancial assistance given 
to the State Government for these schemes ?

NIRMAN AUR AWAS MANTRALAYA 
MEN RAJYA MANTRI (SHRI I. K. GUJ- 
R A L): (a) The S'um Clearance/1morovement 
Sohemc is in the State Sector. The State 
Governments are accordingly competent to 
formulate and sanction projects regarding 
improvement of slums, as also for clearance 
andr edevelopment of slum area*. The Ministry 
of Works and Housing have, therefore, no 
details of the projects drawn up by the 
Government of Tamil Nadu for improvement 
of slums in the cities of Madras, Tiruchana- 
palli, Madurai and Coimbatore.

(b) Since the beginning of the 4th Plan, 
Cental assistance to the State Governments 
for all development programmes in the State 
Sector, (ineluding Slum Clearance/Improve­
ment Schcme) is being provided in the form 
of ‘block loans’ and 'block grant.* The State 
Governments are free to allocate funds for 
various schemes according to their own requr 
rements and priorities.

Disposal of Indian Properties 
held by Pakistan during 

1963 Conflict

65. SHRI K. LAKKAPPA: Will the
VIDESH MANTRI be pleased to state :

(a) whether Government o f Pakistan have 
recently disposed of §11 the f n d i | |  properties 
held by Pakistan during 1965 conflict; and

(b) if so, the details thereof and the




